IN THE SUPREME COURT OF | NDI A
CIVIL APPELLATE JURI SDI CTI ON

ClVIL APPEAL NO. 2000 CF 2011
(Arising out of SLP(C) No.4312/2009)

NARAI N AND ORS. Appel | ant (s)
: VERSUS:
UNI ON OF I NDI A AND ANR. Respondent ('s)

WTH

ClVIL APPEAL NO 2001 CF 2011
(Arising out of SLP(C) No.4708/2009)

ORDER

Leave grant ed.

We have heard the I|earned counsel for the
parties.

This order will dispose of both these appeals.

These appeals emanate from the judgnents and
orders dated 27t" August, 2008 passed by the D vision
Bench of the H gh Court of Judicature at Rajasthan
at Jodhpur in Cvil Wit Petition Nos.1326/2008 and
7919/ 2007 by which the wit petitions have been
dismssed summarily wthout giving any reasons

t her ef or.



Having heard the I|earned counsel for the
parties and after perusing the records, we are of
the considered view that the H gh Court ought to
have given reasons for deciding the matters. We
ar e, t her ef or e, constrained to set aside the
I mpugned j udgnents and orders dated 27t" August, 2008
passed by the Division Bench of the Hi gh Court of
Judi cature at Rajasthan at Jodhpur in Cvil Wit
Petition Nos.1326/2008 and 7919/2007, and remt
these matters to the H gh Court for deciding them
afresh in accordance with lIaw by passing a reasoned
or der.

Since the matters have been pending for quite
sone tinme, W request the H gh Court to dispose of
both the wit petitions as expeditiously as
possible, in any event, wthin a period of one year
fromthe date of conmunication of this order.

These appeals are disposed of wth the

af orenent i oned observati ons.

( DEEPAK VERMA)
New Del hi ;
February 22, 2011.



